itive Engineer

Execu
CPWD, Faridabad

1_‘.')‘

~CNTRAL ADMINISTRATIVE TRIBUNAL, PRINCIFAL BENCH
~A No. 154471999, with OA No. 1546, 1547, 1548 & 1551
New Delhi, this 28th day of March, 2001
- Hon'ble Shri M.P. Singh, Membsr(A)
SA Mo, 1544/1993
1. Balwindsr Singh ‘
A/117, Lajpatnagar I, New Delhi
2. Vinod Kumar _
Vi1lags Kherikalan, Dt. Faridabad
3. Rakesh o
¢, Dabar Colony B Block, Faridabad
4, Raj Kumar . ' '
vill. Bhatola, Teh & Dt. Faridabad . Applican
(By Shri Surinder Singh, Advocate)
versus
t. Director Gsneral, CPWD
Nirman Bhavan, New Delhi
2. Executive Enginesr
CPWD, Faridabad ‘
3. M/s. Chawla Sons
A-117, Lajpatnagar, New Delhi
&, M/s. Reagon Refrigerator. ’
48/5, East Punjabi Bagh, New Delhi Responde
CA No.1546/1939
Harpal Singh
55/24-23, Shanti Kunj )
‘awahar Colony, Faridabad Appiican
VErsus
+. Director General, CPWD
Nirman Bhavan, New Delhi
z. ExeCu‘1ve Engineer
CPWD, Faridabad
3. M/is Laxmi Eléctrical, Faridabad
4, M/s. Virmani Eléctrical, Faridabad
3. Power Electricals, Faridabad Responden
A No.1547/19993
Y. Prem Singh .
363, Bascluya Colony, Ward No.Z
C1d Faridabad
2. Mahesh Kumar
vill. Davseli, Dt. Faridabad
3. MuRkesh
1741/I1, NH 1v, Faridabad
VEIrsus
i, Director General, CPWD
Nirman Bhavan, New Delhi



&;’4 R

M.L.Electrical, Faridabad

2. W/ s,

5/132, Nishan Hut, NIT, Far1QabadA o
dapt/s. K.K.Electrical,3NIT,Faridabad .. Responaents
DA Mo.1548/1939
1. Ran Gopal

vill. Devli, Dt. Faridabad .

Z. Devinder Sharma

T-22,/D-2, Molar Band Ames

Badarpur, New Delhi
3. AShoK

B-50, Zamrudpur, New Delhi
4. Shiyam La)

0-23/5-2, Molar Band Ames

Badarpur, New Delhi

versus
i. Director General, CPWD

Nirman Bhavan, New Delhi
Z. Executive Enginesr

ZPWD, Faridabad

4/3. Fower Electrical
4H-5,Faridabad : .. Respondents

Crhiat Ram
G-802, Mangolpuri.
Delhii Applicant
VErsus

1. Director General, CPWD

Nirman Bhavan, New Delhi
2. Executive Eng1necr

CP‘V‘i’D, Faridabad
2. M/s. M.L. Electrical, Faridabad B

5/132, Nishan Hut, Faridabad .. Res undent\
By Shri Surinder §ingh, Advocate for all the applicants
By Shri 5.M. Arif, Advocate for official respondents
By Shri Rahman, Advocate for private respondents

ORDER
Thie relief sought for, issuss involved and the facts
v all the aforesaid OAs are identical and therefore,
ne consent of ths Counsa1s; I procesd to dispose of

nese CAs through a common order.

-2

he present OAs applicants seek d1rebt on to the
official respondents (Central Public Works Department) to

ise their services and pay them arrears on
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rv force did in fact work for more than 240 days in the
ind as a matter of fact,'there Wwas no !
ot that score by4the Board and it is on this factua
re that the Labour Couft did récord that the presence
f an intermediary - would not, however, alter the
situation as regards the existence o
employer and the workmen. Moreover, in that case it was
ot disputed that the work of'the contract labourer was
of perennial nature. 1In the present OAs respondents have

stated that the sscond respondent is a pri

executing electrical jobs of various Central Government

-
3
R0

agency

agencies, e.g. . Income Tax, Central. Excise, Provident
Fund etc. and takes. them intc their . hands . whenever
necessary sanction and funds are made available. hiese
jobs are of temporary nature and very often various

departments withdraw their work from the CPWD and allot

-

other agencies or do themselves also. It is thus

ct
@]

<iear that the work of the applicants in the present OAs
iz not of perennial nature and therefore reliance placed

on  the Jjudgement of Haryana State Electricity Board

does not render any assis
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*
4. On the other: hand, learneéd counsel for the

respondents drew my attention.to the decisions by other

Tt or: R a — N . -~ -
coordinave Benches of this Tribunal dated 5.12.2000 {(CA
MeooEOd SamAaAaN [ "oonan I4 A e/

Mo, a0/ JUud ), 5.12.2000 { UA 4U/ZOOO) and 8.2.2004 (CA

£
2

ot FiwmAd am o~ N “r A AEEL .
fiol TANG any order issued by the official respondents in

. ~ s o s o A ‘ o :
fe=pelt oY any of the applicants engaging them directly




N 9
[5]

&8 Casual labourers or for that matter -any attendance
MErKe oy the applicants in support of their workirg
~N _

directly under the official respondents. Thus, there
appgars to be -no relationship betwesn the official
respondents and the applicants and therefore this

has no jurisdiction to entertain these OAs.

2 Learned counsel for the respondents also drew m
attention to the judgament of the Delhi High Court in CWp

NG.3741/1338 decided on 26.5.2000, wherein it has been
reld  that "In _case the doctirine of the appropriate
government is not to abolish contract labour system in
any of tha- works/jobs/process in any offices/
establishments of CPWD the e%fect of that would be that
cintract labour system is permissible . and in that

7. in the Tight of what has been discussed above, I am
¢f  the considered view that the present OAs are not
k‘-// [ 3 i
\é, faintainable and therefore they are dismissed No costs
‘\“
-t

(M. P, Singh)
r{A)

e
COJM
Tentral Adniinistrutive Tribqu’
Prin . ipa Sunch, Mew Delhi
Faridkot House,
Copernisus Marg,
- RS SN R RN

TN




